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ITEM NO.64               COURT NO.5               SECTION PIL(W)

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

I.A. NO.3,5-6,7-8 & 9 in
Writ Petition(s)(Civil) No(s).728/2015

ARJUN GOPAL AND ORS.                               Petitioner(s)

                                VERSUS

UNION OF INDIA AND ORS.                            Respondent(s)

(for  impleadment  as  party  respondent  and  directions  and  office
report)

Date : 10/02/2017 These applications called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE MADAN B. LOKUR
         HON'BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner(s) Mr. K.K. Venugopal, Sr. Adv.
                 Ms. Pooja Dhar, AOR

Mr. Zeeshan Diwan, Adv.
Ms. Sharda Deshmukh, Adv.                     

For Respondent(s)/
Applicant(s) Mr. Ranjit Kumar, SG

Mr. Ajit Kumar Sinha, Sr. Adv.
Ms. Binu Tamta, Adv.
Mr. B.K. Prasad, Adv.
Ms. Vimla Sinha, Adv.
Mr. Ajay Sharma, Adv.
Mr. Saurav Kirpal, Adv.
Mr. W.A. Qadri, Adv.
Mr. G.S. Makker, Adv.
Mr. D.N. Goburdhun, Adv.
Mr. Kapil Rastogi, Adv.
Mr. D.S. Mahra, AOR

CPCB               Mr. Vijay Panjwani, AOR

                 Dr. Rajeev Dhavan, Sr. Adv.
Mr. Prasenjit Keswani, Adv.
Mrs Sarla Chandra, AOR

                 Mr. Salman Khurshid, Sr. Adv.
Mr. Kabir Shankar Bose, Adv.
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Mr. Aman Khullar, Adv.
Ms. Kunika, Adv.
Ms. Sanchita, Adv.
Mrs V. D. Khanna, AOR

Mr. M. A. Chinnasamy, AOR
Mr. P. Raja Ram, Adv.
Ms. C. Rubavathi, Adv.
Mr. V. Senthil Kumar, Adv.

                  M/s Corporate Law Group

                 Ms. Rohini Musa, AOR

                 Mr. Chirag M. Shroff, AOR
Ms. Neha Sangwan, Adv.

Mr. R. Basant, Sr. Adv.
Mr. Karthik Ashok, Adv.
Mr. Amish R. Shah, Adv.

 UPON hearing the counsel the Court made the following
                              O R D E R

Applications for impleadment are allowed.

 Cause-title be amended accordingly.

 We have heard learned counsel for the parties for

some time and have gone through the report submitted by

the Central Pollution Control Board.

 From a perusal of the report, it appears that some

of the chemicals used in the fire-crackers are dangerous

and beyond the safety limit.

 Learned counsel for the newly impleaded parties say

that they do not have a copy of the Report.  Learned

counsel for the CPCB says that he will upload the Report

on its website during the course of the day.

 For the time being, we have been told by learned
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counsel for the newly impleaded parties that there are

450 licensees in the NCR out of which 72 are before this

Court.  Be that as it may, the CPCB along with the DPCC

and any other agency whose assistance is required by the

CPCB will make an inventory of the fire-crackers in the

entire NCR in consultation with the Government of NCT of

Delhi,  Haryana,  Uttar  Pradesh  and  Rajasthan.   This

exercise may be completed within a period of four weeks

from today.

 A copy of the list of 450 licensees in the NCR will

be  given  by  the  newly  impleaded  parties  to  learned

counsel for the CPCB within one week.

 The newly impleaded parties will make it very clear

to  the  manufacturers,  distributors,  wholesalers  and

retailers that any fire-cracker sold in box/carton will

carry the name and address of the manufacturer and the

name and address of the person who is responsible if

there is any violation of any of the provisions of the

law.  This should be made explicitly clear by the newly

impleaded parties to all concerned.

 The interim order already passed will continue.

 Liberty is granted to the concerned parties to file

affidavits.

 List the matter on 31st March, 2017.

  (SANJAY KUMAR-I)                 (JASWINDER KAUR)
    AR-CUM-PS                        COURT MASTER
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